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In The Central Administrative T ribunal
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ALLAHABAD BENCH '
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Application NOuwe. - A266/95. . . o100
Applicant (s) Respondent (s)
Advocate for Applicant (s) Advocate for Respondent (s)
Notes of the Registry Orders of the Tribunal
31=-5=2000
Hen'be Ic, 5.KJ Nagui, J.M,
Hon'ble Mr. M,P, Singh, A.M,
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Sri C.P, Gupta, learned cansel for
the applicant, Sri P, Mathur, 1earned
caunsel for the respondents,

The petitioner has filed this 0,A, for
directi on to respondents to declare the
wherd camplete reswlt of the test for
pramotion including the result of the
applicant inaccordance .the vacancy notified
in letter dt, 11=10-94 and inaccordance to
written test dt. 3595, The respadents have
contested the case and chablenged the
entitlement of the applicant,
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Now at the final hearing stage sri C.F,
Gupta mentions that the petitioner does not
want to press this petition in the light of
direction by the rt No, 1 of this Tribunal
in 0,A, Ng, 78‘3/9L§;%as~pl;‘r Z“F er pz.\ssed today 4o~
.,(A.LLM/

The 0,A, is disposed of accordingly,

No erder: as to costs,

W

A.[Vj. J.N.
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